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Realisation of Arrears of Income-tax
from sick Units

3704. DR. BAPU KALDATY: Wwill
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) whether Government propose
to give income-tax and other conces-
sions in the taxes to a viable unit if
it accepts the incorporation of a sick

unit;
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(b) if so, whether the tax liabili-
ties of the sick units would be -con-
doned; and e

(¢) if not, what measures are be-
ing taken to recover the arrears of
income-tax from sick units amalga-
mating with viable unite

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Yes, Sir.
The Finance (No. 2) Bill, 1977 seeks
to insert a new section 72A in the
Income-tax Act, 1961 to provide that
where a company, owning an indus-
trial undertaking, amalgamates with
another company, the accumulated
loss and unabsorbed depreciation
allowance of the amalgamating com-
pany will be carried forwarq and get
off in the hands of the amalgamated:
company, if the Central Government
is satisfied that the amalgamation is
in the public interest and certain con-
ditions as specified in the said pro-
vision are fulfilled,

(b) No, Sir.

(c) Necessary measures in accor-
dance with law are taken to recover
arrears of income-tax due from com-
panies owing sick units in cases
where such companies amalgamate
with other companies.

Income-Tax Payers in India

3705. DR. BAPU KALDATY: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased to
state: .

(a) the number of income-tax
payers in the slab of income group
Rs. 10,000/-, Rs. 15,000/- and Rs.
25,000/-;

(b) the aggregate amount collected
as income tax from these for the past
two assessment years; and

(c) the average expenses incu;red,
in collecting taxes from each of the’
above slab for the same period? ,,





